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Heard Mr., A.K.Nayak, learned Counsel for
the Applicant and Mr., J.K.Nayak, learned Addi-
tional Standing Counsel appearing for the

Respondents,

Applicant, an Extra Departmental Delivery
Agent of Postal Department was kept in charge

of the Branch Post Office, While discharging

the duties of Branch pPost Office, there were
financial irregularities;for which the ApplicantA
was kept under”put-nﬁkdut;. Upon facing the
disciplinary proceedings, he faced 'removal

from &SveIpest services ﬁ%?ﬁ Extra Departmental
Postal organisation, As against the punishment

of ”remova{, the Applicant preferred an appeal

to the Director of Posts and,on consideration

of the said appeal, the appellate authority
reduced the punishment to that of “Censure®,

As a consequence thereof, the Applicant was
directed to be reinstated. However, while
directing reinstatémen%,the appeallate authority
refused to make any arrear payments to the
Applicant. In the present Original Applicatiocn
the appellate order in question has been

challenged.
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This Tribunal is not Appellate authority '

to make a reagppraisal of the matter,which has
given a rest by the aAppellate authority. The
Advocate for the Applicant states that in this
Original Application, the quantum of punishment
(which includes refusal to grant arrear salaries)
has)virtuallg)been challeged., It is the case

of the Appiicant that while ordering for re-
instatemanﬁ)the appeallate authority should

not have refused to pay their arrears. While
modifying the punishment, the Appellate authority
simply asked for reinstatement of the Applicant

and did not pass an order directing to treat

the Applicant to be continuing in service »

.
g;t‘ Q"’*5’7\M_a11-t:hrough and, therefore, the Appellate

%S:;K X authority rightly refused to pay any arrears.

4 In this Origiral Application, the Applicant has
Ao - V-9 L'k- <\ Vo< |pointed out &®wad no statutory lapses and,

L(\ A’S;\\Jw\ P ’VW\AL therefore, this Tribunal, not being the Appellate
.f\\‘U’ a )fdgu L;M ‘\" lr . authority, cannot go intc any other aspect of
e /’i' b HQCQ ) L"VO’\ the matter to grant any relief tc the Applicant.
(@ i , S/»r*"\ @uw)“‘/_ The Appell ate authority, having all competence,
C\/\( g N N [w, xi\wﬂ\*‘ has redressed the griewances of the Applicant
L l\\f”" W“\ wv(_\g . Jand there remains nothing more/in the present
\j - Cowr k\ﬂ (7 L o Original Application)to redress the grievances
}(A(‘::\:Uﬁ&l '/',,L“N\,,L W& ‘ of the Appdicant,

R T In the aforesaid premises, this Original
v Mg{je Ll SPCSe XY ’M‘k Application, being devoid of merit, is hereby
\)~?~\ sl § «)ML&/\/\ dismissed; but however, there shall be no order
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